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SHRI C. K. JAFFER SHARIEF : Sir,
I entirely agree with the hon. lady Mem-
ber, but one of the problems that we face
is—it is even my experience—that the peo-
ple come to us directly and say that their
claims are not seitled, There is a wile
who legally claims that she is the right
heir but sometimes some other lady comes

and says that she is also a wife—. (Inter-
ruptions) . ..
SHRIMATI MIRA DAS: Somebody

else can claim as a son or a daughter,
but not as a wife.

SHRI C. K. JAFFER SHARIEF : No,
no; 1 am telling you the experience...
(Interruption) . . .

SHRI CHATURANAN MISHRA : Is it
your personal experience ?

SHRI C. K. JAFFER SHARIEF : Sir,
if there are more than one claimants,
then there Is a problem in ascertaining the
facts. Sir, our endeavour would be to see
that the right persons get the compensa-
tion. The courts are judicial in nature
and unless they are satisfied fully, they
will not accept any additions. So it de-
pends more on the parties concerned than
anything else that we can do.

SHRI SATISH AGARWAL: Thank
you, Mr. Chairman. It is really very in-
teresting to note that the number of claim
cases pending in the Bangalore Bench is
just four and I do support it that it is
not on account of the fact that the hon,
Minister hails from Karnataka. It is good,
very good, but the pendency of cases in
Patna is 178. 1In Bhopal it is 142 and in
Jaipur it is 56. May I suggest to the hon.
Minister one thing because, looking to the
pendency of cases not only beforc the
Railway Claims Tribunals, but also before
the High Courts and the Supreme Court,
he can't do anything at present ? We have
experimented it in Rajasthan in regard to
the cases pending before the Motor Acci-
dent Claims Tribunal. FEighty per cent
cases were decided through the forum of
Lok Adalats. Looking to the success of
the Lok Adalat experimen: in Rajasthan
relating to motor accident claims’ decision,
where 80 per cent cases were settled
mutually with the insurance companies,
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will the hop. Minister do euch an experi-
ment of Lok Adalats with regard to the
Railway Tribunals also? Will he consi-
der this suggestion of mine to expedite
the disposal of cases and provide imme-
diate relief to the claimants and not bave
any alibi that they are not coming for
ward, they are secking adjournments,
claimants are not there ? These are sll
alibis. The problems are there but will
you do such an experiment in the Railway
Claims Tribunals also as the one in Motor
Accident Claims Tribunale in Rajasthan ?

SHRI C. K. JAFFER SHARIEF : Sir,
I welcome the suggestion and I will exa-
mine it.

*422. The Questioner (Shri Jagannath
Singh was absent. For answer vide vol. .
infra]

*423.
was absent. For answer vide col...

[The Questioner (Shri S. Austin)
infral.

Visit of US Assistant Secretary of Stats

*424, SHRI GAYA SINGH :
SHRI CHATURANAN
MISHRA}

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Ms. Robin Raphel, Aseis-
tant Secretary of State of USA visited the
country recently;

(b) if so, whether our country’s strong
resentment over the various statemen’s
made by her which seek to undermine our
national integrity and even question Kash-
mir’s accession to India was conveyed to
her by the Foreign Ministry Officials ;

(c) if so, the details and her reaction
thereto ; and

(d) if the answer to part (b) above be
in the negative, what are the details of the
discussions which took place between her
and the Union Government and with what
outcome ?

+The Question was actually asked in the
floor of the House by Shri Chaturanan
Mishra.
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R, L, BHATIA) : (a) to (d) State-
ment ig laid on the table of the House.

Statement

US Asgistant Secretary of State for
South Asian Affairs. Robin Raphel visit-
ed Delhi from 22 to 26 March, 1994,

During discussions in the Ministry of
External Affairs, Ms. Raphel reiterated
that main objective of her visit was 1o
clear all misunderstandings and to place
Indo-US relations on a sound footing.
While reciprocating 1his sentiment, Govern-
ment conveyed that certain statements
emanaling from the US, which lacked in
balance, had impacted adversely on the
ground situation in J&K. It was reiterated
that Jammu & Kashmir was an integral
part of India and the people of India
would not tolerate attempts to undermine
the nation’s territorial integrity.

Ms. Raphel conveyed her Government’s
appreciation for India’s transparency in
J&K and its permission to international
human rights organisations and diplomats
to visit Jammu & Kashmir. The US Assis-
tant Secretary stressed that the United
States would continue to urge Pakistan
to cease aiding and abetting terrorism in
India. She emphasized that Indo-Pak dis-
agreements over Jammu & Kashmir should
be resolved within the framework of the
Simla Agreement.

Discussions with Ms. Raphel and Gov-
ernment focused on issues of bilateral con-
cern and were candid and constructive.
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Then I will ask my second supplementary.
He is repeating it again and again. It is
all known to the country. The country

wants to know what they have told you

and what is constructive about it.
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ag WM 9 FrAd F& fAAAT

F¢ Afsg fr aeaa | Fwfes g0

A qEIT N T wa@ fgar @H

it may be candid but nothing is construc-
tive and this is no! the right ocvation to
20 there.
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MR. CHAIRMAN : I think the Minis-
ter can answer the question pointedly.

SHRI R. L. BHATIA: | am coming
to the gqestion. There 18 no harm.
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foraet & witferer g8 &, TmAw T3
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It is a normal process that officers meet
each another.
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MR. CHAIRMAN : Now, may I call
the next speaker ? Shri S. Jaipal Reddy.

SHRI S. JAIPAL REDDY : Thank you,
Mr. Vice-Chairman, Sir, the hon. Minister
has not been able to explain to us how the
discussion with Ms. Robin Raphel was con-
structive and, if it was not, why the woid
was used. Sir, we all know that Ms.
Robin Raphel questioned the validity of
the Instrument of Accession and in all her
public utterances here, she did not go back
on her position at all, She did not clear
the misunderstanding because there was no
misunderstanding,  She, in fact, reinforced
India’s understanding of America’s position
on all these issues. Coming to the London
meeting, Sir, Robert Einhorn was a
part of the team led by Strobe Talbott
who is even junior to Ms. Robin Raphel.
And a retired diplomat, a very senior
diplomat, Mr. Krishnan, 1is holding
secret confabulations in London with
a team led by such a junior diplomat. If
it is a discuseion between the Indian and
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. American team and if it is not a secret

meeting, why 1is it being held in London?
If it is so, why are you trying to barter
away the sovereignty of the country
under the cover of darkness ?

SHRI R. L. BHATIA : Sir, there is a
difference between what Ms. Robin Raphel
said first and what she explained now.
Formerly she was linking the Kashmir
issue with human rights and non-prolifera-
tion affairs, But, this time, it was absolu-
tely clear—and this is what I said in reply
to Mr, Chaturanan Mishra’s question as
well—that they did not link Kashmir with
these issues and Mr. Talbott made it abso-
lutely clear, in his press statement, that
there was no linkage of the question of
Kashmir with human rights as well as non-
proliferation issue. As regards his second
question, why the meeting is taking placc
in London and why it is being represented
by a lower grade officer of America and
a higher grade officer of India, I would
say that the meeting was arranged In
London because it suited the convenience
of both the countries. Otherwise there is
no particular reason for it. Secomdly,
since the issue is important and the Prime
Minister was going to the U.S A, we sent
Mr. Krishnan, being our senior officer,
who is also an expert on this issue, so
that we could emphasise India’s point of
view and... (Interruptions).

SHRI S. JAIPAL REDDY : But why in
London ?  Sir, we invoke your protection.
We deserve your protection, Sir. Is that
the answer that should be given to our
question, Sir? I would like to know why
the meeting is being held in Loandon?
(Interruptions)

THE LEADER OF OPPOSITION
(SHRI SIKANDER BAKHT) : I am sorry.
The hon Minister is indulging in rhetories
over a specific question, There is some-
thing serious involved in this matter but

no straightforward reply is coming. I am
very sorry.
SHRI R. L. BHATIA : Sir, is there

any ban on having a meeting in London if
it suits the convenience of both the sides ?
(Interruptions)

SHRI S. JAIPAL REDDY : Why is
London considered a favourable resort for
this ?
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SHRI R. L. BHATIA : It always
happens that whenever a meetang  takes
place... (Interruptions)

SHRI S. JAIPAL REDDY . Mr. Chair-
man, Sir, the hon. Minister would have
never confirmed the meeting but for the
disclosure of the meeting in today's Indian
Express. This seems to be a clandestine
meeting to transact conspiratorial business.

SHRI R, L. BHATIA : This is a regular,
On-going process, What is the secret n
it ? They continue to meet each other
in different countries, As I have explain-
ed, our officials meet the officials of
America, Germany and other countries.
It is an on-going process.

SHRI S. JAIPAL REDDY : In that
cuase, why did you not tell the Parliamont
carlier? Why did you not take the
nation into confidence ?

SHRI R. L, BHATIA : This is an imi-
portant question and I wou'd like to reply
to this, If there is anything substantive
which has been agreed to by the two Gov-
ernments, 1 would certainly have come
to Parliament. There is no agrcement
at all.  India’s position remains the same.
We want a global, comprehensive and
non-discriminatory regime. We are going
to emphasise this again and again, at any
level, in any meeling and anywhere in the
world.

oft sy SaTE AT ¢ A, 4
FrEE § S FAT H IS FTAT 4T,
agi 35T, TAfATA B WIF. . .. ..
(Aaara) f6T s 33U . | (rETA)
SHR1 S. JAIPAL REDDY : It is an

issue concerning the future of our country.
It is an issue of the day, not merely of the

Zero Hour the  Question Hour... ([n-
iciruptions) . .

MR. CHAIRMAN : My, Mathur is say-

ing something e'se,  He has asked fo: my
pamstion to speak during Zero Hour.
Now, he is asking a question.
=Y JT W ATY : 58 LA FY
W13 edt § 5 7 N F9THA 32313,
zafaw arr IS | g@fae § 39
T ISIFT QU a1 (VAT ATFAT § |
2—28RSS95
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H9 T w31 g T F @ H, sawr
AT A W1AT | (Traemiw)

fag g a1 faew &, v & A& 307
FATE T (sageT)
SHRI S. JAIPAL REDDY : Mr, Chair-
man, Sir, Mr. Mathur should be forgiven

for this expression for his complete inno-
cence of all these things,

SHRI JAGDISH PRASAD MATHUR :
I ncver knew that he was an expert in 1t
S ag W FITFTT AT E AT AAHT
SAFRT g f& a1 ag ey AL
g f& o e fow ar fa@s W F
BiewT u+d AfgwTd 99 &, 3T IR
ZEY TFIT AT JIT KTT LRI {ASy
AT | A FET & ¢ AT SO FEA §
fF ag AT-3qRE &, T 4 FH AU AT
wg 43 & 6 o7% S Hfeardy § snas
&7 sagsy, SR ot @ & fF gATw
a8 w¥e g i H¥N F7 WEIWT F@I-
Age §, ar #AT QAT & gry S fAsf
FANTEIATE Y TH A1T FTFHANA

g\ faerar |
SHRI R. L. BHATIA :
repeat your question ?

Will you please

it AN TYTL ATGL : ST BT
Fg, ArgA AN s F w g WA
Y o @€ G agar | AfFT a7
sgaTd fF agad B sfgwfat @
Fr 8, Afdd 47 98 qqWT ¢ 16
#FgS F1 Bled faaqy f fewme
faed) ¥ AWMAFT F § 98 TG FaT §
f& TwA AT AT & [§eHT STF Fgal
1 &t wu aaw ag § f fewimafer
s daw 9¢ 3§ 1T FT FEHAA AL
g1a & f% The &1 1 FFAT 8 A8 FET
37

Y AT 0TS0 VAT : THH FT FGAT
faswr @t A@ 8 W Wl G
omfag 1
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ag ATTHT THIT & FAT 7

st o To WifeaT: AX I
feaaT a@ s N g0 gHo feardwe
#, Trw &l gER Areq o ]
TR A W qrs AT I F AW
araate g AN Faar fr e § &
T ag I ¥ faws FT QE
TRTITRA R AR AL fow a1 @
§ v % Ga@ma § 1 - Let me make

it clear. Pleace be patient. I am coming to

your point. 39T &Y a faard faar | arwy
S FouHo Fi TIAWA &, FY 3717 FT FFT
8 fir FNTF U A ot IfgF Afrow
g fF Fwi o feegfes 30 &, gn
T IIT T g AT % | Kashmir is an

iniegral part of India and we are not ready
to have any negotiations on this point.

SHRI SIKANDER BAKHT : T am
sorry.  The hon, Minister has been using
the world ‘link’ a number of times. What
does he mean by ‘link’”? From our point
of view, it may be the question of ncccs-
sion; it may be the question of NPT, it
may be the question of human rights,  Al}
the three issues are being used by the
U.S. to bring pressure on India and it is
totally and entirely a linked matfer,
What do you mean by saying thar it is
not linked ?

MR. CHAIRMAN
other Member.

I have called an-

DR. BIPLAB DASGUPTA According
to the note that has been g'ven  to us.
the main objective of the visit of Ms. Raphel
was to clear a'l misunderstandings and she
might have cleared some misunderstand-
ings. T dont know. But she created
many more  misunderstanding by the
statements she made.  You all know that
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the Americans are past-masters m double-
spcak, 1 triple-speak, in multiple-speak.
They speak with many voices.  This is
how they kecp both the Isiaclis and large
seclions of the Arabs together.  This is
how they kecep happy both the sections
of Africans. This is always the posi-
tion when they deal with India and Pakis-
tan. So, the question is not what Ms.
Raphel says in private.  The question 1,
there are different State Government offi-
cials there who have been making state-
ments which are directly against our in-
tcrest.  All that the Minister has said is
what India’s position is, Whenever we
ask questions he says “We have a clear
position.” We know that. The ques-
tion is what they have said and not what
we have said, We have a number of im-
portant issues, like the Cryogenic deal, like
the question of accession of Kashmir, like
the F-16 aicraft being given to Pakistan,
like the whole question of nuclear cap-
ping, like the question of human rights.
What have been the issues they have raised
and what has been the answer we have

given 7 We want these questions and ans-
wers categorically. What were the ques-
tions raised by them and what were our
answers ? This has not been clarified.

Another poini I would like to know from
the hon. Minister is as to what exactly
transpired on the specific questions, not a
general statement on our position. At the
same time, I would like to know—Mr.
Chavan is here—whenever a Junior offi-
cial comes from the US....

MR. CHAIRMAN : Please sum up your
question.

DR. BIPLAB DASGUPTA : Whenevur
a junior official from the U.S. comes, he
gets access to the senmiormost officials and
Ministers jn the Government. Would a
Deputy Secretary from the Indian Govern-
ment he pcrmitted access to any Minisler
in the US. ? Will a Deputv Secrelary
from here gain access to the senio~ Minis-
ters in the U.S.? How come that a very
very junior official, like Ms. Raphel, meets
the scniormost Ministers of the Govern-
ruent. makes statements and we make a lot
of fuss about her? 1 think you must
have some sense of dignity and some sense
of sclf-respect as far as this country is
concerned, and the Government should not
yield like this... (Interruptions)
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SHRI R. L. BHATIA : My friend has
raised the point as to why a junior official
of the United States was given that much
importance and access. 1 would like to
inform the House that it differs from coun-
try to country. In Pakistan she met the
President of Pakistan; she met the Prime
Minister of Pakistan, but in India...

DR. BIPLAB DASGUPTA : SO what ?

SHRI R. L. BHATIA : Sir, the Member
should have the patience to listen.. .(In-
terruptions.)

MR. CHAIRMAN . Let the Minister
answer.  You should not interrupt.

SHRI R, L. BHATIA : The hon. Mem-
bers should have the patience.

SHRI S, JAIPAL REDDY : Why does
he want to equate India with Pakistan ?

MR. CHAIRMAN : Let him speak.
Please listen,
SHRI S. JAIPAL REDDY : Pakistan

has been a client State of the U.S. We
have been an independent sovereign State.
Why is ke trying to equate India with
Pakistan ? (Interruptions.)

SHRI R. L. BHATIA : 1 am not yield-

ing. Please listen. But in India, she met
only the officials.  She met the Secretary
of M.E. A, Secreiary, Finance, Secre-
tary, Commerce, The meeting was

arranged at that level,

Then, she wanted to call on me and the
Home Minister.  Shall we say ‘No’? If
scmebody. .. (Interruptions)

SHRI S. JAIPAL REDDY : Why not ?
(Intcrruptions)

SHRI R, L. BHATIA :
cutture of this great country.  If somebody
comes and makes a request, we accede
‘o it But all the substantive talks...
(Interruptions). 1 am not yielding. (In-
terruptions).  All the substantive talks were
taking place at thc official level; not at a
Sioher level.  (Intrrruptions)

MR. CHAIRMAN Dr. Biplab Das-
vuptz, will you please sit down ? The
bon Minister  is explaining. He has
paticntly  listened tc all your qucstions,
Now. please listen to him withont inter-
ruption.

This is not the
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SHRI R, L., BHATIA : Sir, there was
an official-level meeting where they discus-
sed the problems between the two coun-
tries.  Then, she made a request. She
wartcd to call on me and the Home Minis-

ter. It was agreed to. That is all. (In-
terruptions).

MR. CHAIRMAN : Somappa R. Bom-
maj '

DR. BIPLAB DASGUPTA : Tomorrow,
if the Defence Secretary makes a request
to meet a Minister there. .. (Interruptions)

MR. CHAIRMAN :
Bommai. Please sit down,
a cross-examination.

I have catled Mr.
This is not

SHRI G. G, SWELL : Sir,
portunity to us also,

give an op-

SHR1 SOMAPPA R. BOMMAI : Mr.
Chairman, Sir, a ot of time has been taken
on this question, but we have not got the
answer. I would like to know from the
hon.  Minister whether, in the discussion,
they changed their stand. The stand of
the U. S. A. has been that there is no
accession of Kashmir to India.,  This is
their stand. They also say that a dia-
logue should take place on the basis of
the U. N. Resolutions where there is a
reference to plebiscite. Did they change
their stand ? Did they change their stand
and accept that the dialogue between India
and Pakistan should take place on the
basis of the Shimla Agreement? 1 would
like to know whether the Shimla Agreement
figured in the discussions.  Did they
agree to it ?

Concerning  the visit and meetines. 1
would Jike to know from the hom Minis-
ter. How is it tha: the U.S.A. has not
appointed an Ambassador to this country
for the last so many months ?  Also, our
Ambassador in the U. S. A has not becn
able (o get an interview with the President
up till  now. What an insult to this
country ! (Interruptions)

SHRI R. L. BHATIA You asked a
question whether their sand on the acces-
sion of Kashmir to India and other matters
retating to the dispute were discussed bet-
ween  US. Yes. Thev were discussed
They did not mention all those points
which th-y had mentioned in their previous
statements,  Their general view was this.
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They accepted that thei should be a dia-
logue between India and Pakistan to re-

solve the differences under the Shimla
Agreement. They agreed to it. They
made a statement also in  this respect.

This is the position,

in regard to your other point as Lo why
our Ambassador has not been also td meet
the President.,

SHRI SOMAPPA R. BOMMAI : For the
last one-and-a-half years, our Ambassador
has not been able to meet the President.
He could not get an audience so far.

SHRI DIGVIJAY SINGH : Despite his
request.

SHRI SOMAPPA R. BOMMAI : This is
an insult to this country.

SHRI R. L. BHATIA : In 1cgard to your
question as to why they have not sent their
Ambassador here, they are sending him
They have declared the name also.

SHRI S. JATIPAL REDDY : They have
named His Excellency Mr. Wisner. There
is a lot of controversy about his back-
ground too.

SHRI G. G. SWELL : Sir, we are
obsessed with Miss Robin Raphel. I can-
not understand it. She was a parvenu in
her own Department. When she came the
first time, her mouth ran away with her and
she was losing credibility in her own De-
partment. The second time she came, she
tried to smoo'hen things out. In any case,
her visit was supplanted by the visit of her
senior, the Deputy Secretary of State, Mr.
Strobe Talbott. Mr. Strobe Talboot went
back to his country after holding discus-
sions in Delhi and Islamabad, upbeat. He
was given the impression that we have
given some hope to him, that he would
achieve his purposs of bringing about
denuclearisation in South Asia.

too

And now it is clear from today’s papers
that we are sending a team to hold some
secret discussions in London., So T would
like to know whether Mr. Strobe Talbott
was given the impression that we are
slowly, gradually, changing our position in
regard to the proposal of 542-£2 meeting
on the question of regional denucleariza-
tion.
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SHRI R. L. BHATIA : Sir, I would like
to explain that Mr. Talbott did put forth
these proposals before us. They were giv-
ing the American points of view. The
first is, they want to cap. The second is
to reduce and the third is to have a global
regime. That is their point of view. But
all these positions are totally unacceptable

to us. Qur position has been explained
many times. I want to reiterate here again
today that India’s position is the same,

that we want a global, comprehensive and
non-discriminatory regime and we are not
going to dilute our position as you have
stated. ..(Interruptions).. Let me reply to
the second part of your question. Now,
you said there was a secret meeting In
London. I have already explained earlier
that there is no secret about it because these
are m:: ings of the officers—bilateral meet-
ings—which continue to be held every year.
They are being held since 1992. Three
meetings have already taken place. Now
this is the fourth meeting between the offi-
cers. Now, about the question why th:
House was not informed, why the people
did not come to know earlier, simply be-
caunse it appeared in the Indian expres:,
it doesn’t becoms a secret one. It ig noth-
ing of the kind, because the officers of the
two Governmenty and other Governments

continue to meet at that level, and unless
there is something substantive, I cannot
come to the House and say .. (interrup-

tions).

SHRI E. BALANANDAN : What is
‘here to explain ? It is an open stand,

SHRI R. L. BHATIA : This is an on-
going process. There is nothing new that
I should report to you.

MR. CHAIRMAN : The Minister has
cxplained the point Mr. 1. K. Gujral
... (Inre ruplions) . .. please sit down.

SHRI INDER KUMAR GUJRAL : Sir,
my hon, friend is trying to oversimplify a
verv complex .iustion. It is of course, a
fact that the officc.. have met in the course
of the last year, but it is also a fact that
in those meetin"s a commitment was gi.en
by the officials :that we arz willing to con-
vert bila‘eral talks into a multilateral
ramework. This talk now has two dimen~
sions. Omne—it is the fallout of the Talbott
proposals of 54242, The proposal also
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says that the mceling would take place n
a third country. So the meeting taking
place in a third country. And th:
delegation i not entirely official.  The
leader of the delegation, Mr. Krnshnan, 18
a retired Foreign Service man, wiho reiucd
long ago. He has been commissioned
back to lead this. May T ask him (1) why
the meeting in London for their bilateral
talks, (2) why the summoning and commis-
sioning of Mr. Krishnan, and (3) can you
give us a calegorical commitment tha:
the Government will not concede to the
54-2-L2 proposal under any circumstances?

SHRI R. L. BHATIA : Sir, Mi. Gujrat
has come late : 1 have already explained
this question. Firstly, about the proposal
given by Mr. Talbott, it was inade ve:y
clear that India hag a certain position—-
which I have already explained—and we
are not going to change that position.
Coming to the meeting in London, in a
third country, because it was agreed upon,
fer the convenience of the two sides we
were to meet there.

SHRI INDER KUMAR GUIJRAL :
Why?

SHRI R. L. BHATIA : Why not” Wha!
is the harm in meeting in a third country ?

SHRI INDER KUMAR GUJJRAL ¢
Can you give a single instance when bilate-
ral talks in Indian  historyv had taken
place in a third country—any one singlz
instance?

SHRI R. L. BHATIA : T would onlyv like
to say that it is the understanding

SHRI PRAMOD MAHAJAN - You arc
repeatedly sayinc “‘convenience.” What is
the convenience in it ?

SHRI R. L. BHATIA
standing that we will mee'.
is what we discuss.

=it fafas fag : awmfs wgian,
ag AmAar fagwm o= & warA =1 A
2. (=)

: It is the undzr-
The whoie idex

S« Qo uWo sgwafmmy @ warg
A @ Wy fgema va wifgun
(=a=en=t)
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MR. CHAIRMAN : Will you pleare sit
down? 1 have given plenty of scope to
Members on this, but I cannot give any
more scope. Please, You cannot get up
and say like that. I have been very gene-
rous to Members [0 express their sentiments.

SHRI R. L. BHATIA : I would like to
explain  what substantive Jiscussion we
had and what the result was. Ins.ead of
that, you are laying emphasis on where we
4re meetina. I think, this is not that impor-
tant. You should be concerned with the
discussion. Here is an occasion when our
Prime Minister is going to America. We
should send a senior diplomat, a rctired
diplomat who is an expert on that, to
explain India’s position. That is hcw Mr.
Krishnan has been sent.

SHRI INDER KUMAR GUJRAL: 1
must say that the hon. Minister is confused
bewween two points. One it is not a team
of officials going for preparation of the
visit . ... (Interruptions)

SHRI DIGVIJAY SINGH : What is the
objection? ... (Interruptions)

MR. CHAIRMAN : 1 pass on to the
next question, Question No. 425.

SHRI TRILOKI NATH CHATURVEDI:
Sir, more time is needed on Question No
424,

MR. CHAIRMAN : 1 have given more
than enough time on the question.
. (Interruptions)

I will not listen any more. T asked for
the next question, please. ... (Int rruptions)
will yvou kindly sit down?

SHRI TRILOKI NATH CHATURVEDI:
I walk out (At this stage, the hon. Mem-
her lcfr the Chamber)

SHRI DIGVIJAY SINGH : Sir. this ic a
very <erious question,

MR CHAIRMAN: I know it. You

may ask for a discussion

SHRI DIGVIDAY SINGH : Thetefore,
vou How a  discussion.  {(Inrerruptions)

MR, CHAIRMAN :
time. ...(Interruptions)

This is Question
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SHRI DIGVIJAY SINGH : You

time than.

give

MR. CHAIRMAN : Will you please sit
down?

Everybody in the

questions.

wem Ry faum awm g weETg
T 3 aica fean i dwen

*425 ot mMfae ow HQ FAT g
HeAT TF FI7T Y FI7 F4 05

House cannot ask

(®) 71 A7 TR B Ty
3w faamawm o ‘s e
ST FAT T F w9y F 18 WA,
1994 H1 gageafy ¥ qifed gweq
T ATAFTA ;

(&) “ga% wwaTg sy’ g
W @Y HET GRFTT TR AT T
T 9T aF FAT FAAE A T R

() a1 TS QAT AT A T
T HA FFAY F F15 T2qT qIHIL
& faarenfia 2; s

() afz g, @t 43 FI d%
egrfaq grar ?

TE WAt (it q@o dto wegrw) (%) o
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qAAdr § g¥ & aete wmag wrang
e agh & faarfaal & wraaet &
FqTT AEI g | F IF AFTAT AMGAT §
f fem ofefeafaat 7 aeg Q@ 0
fagr gt 3 ag  Haew qifid fear @
a7 geafd § IATT ATAAT & FAL ISFL
AT FEtg & o 97 ¥ Y 78 T
FZ a1l Y ¥@ra A e a7 fag,
Sfray & fag £ Far e A O
g9 oclaug 1 qEF ST JAT &N |
e ag arer faendr &Y & &) awafa
wgiET, & wgm wigan g {5 g
¥ gy g7 Hiq wEg S_W g SN wra-

w3 JaF UF g2 i fgear 2 faad

ara fas wd &, vag, fasray, AR,

AT, FEAL, WS A AT A |
garafa wEEd, HEd ARW FT A SAHA

4,43,000, ¥ feneT & T wdra-
g ®1 SFwA 1,35,194 a0 etz
%\ gey WA A JATEAT FATA AT
FT 3 AR wfrang Y SAGEr &
FOT 1 T IT 90 faerT st A 1
FriunMwan R AT 1 A3 A5
TS g1 & gaed g, agl & &

MR. CHAIRMAN : Will you please now

conclude your question?

gl, =91

(') & (=) st B wieEr SHRL GOVINDRAM MIRI: I am
. = « - comine to that, Sir.
FET & fFE i H qATT T w1
SHRI AJIT P. K. JOGI : This is his

ALFTT 58 QAT fqH1C 787 FT @ & |

ft Marr TR QA g awmefa
UERT, A3 SAE GAGT R QI BATI-
TE Y & FAE SAAT T AT TEH G |
Tg AT TGV ET WA & AF ST &7 o1
9T AN agl 97 #y A& qor @ AT |
IR FZ7T w1¢ {6 agl s 9gr & wi |
UEA FY @AY FY JELT & AT GTHT :
wgat & fie ot za o7 fasre Al w1
W A AH & gar & 1 F

maiden question, Let him take time.

st Mfger TR A : g, & T W@
g fF o7 AraEes § (AR
g7 ar wArITg,  fawiea? & @i g,
FTar gne gy . (SwEEw)

a7, § 77 FgAT A3 § FF eag
S g S sA,war, FnTEy 4 T,
ST & GAAL A F AIAA T AW,
faqwr, 99 § 13 TN 7 ARES



